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Allu Arjun granted bail in 'Pushpa 2' theater stampede case

https://www.newsbytesapp.com/news/entertainment/pushpa-2-theater-stampede-case-
allu-arjun-granted-bail/story

By Tanvi Gupta Jan 03, 2025 06:08 pm What's the story

Allu Arjun was granted regular bail by a local court in Hyderabad on Friday in the
Sandhya Theatre stampede case.

The court has ordered Arjun to provide two sureties of 350,000 each as part of the bail
conditions.

The stampede, which took place during the premiere of Pushpa 2 on December 4,
resulted in the death of a woman named Revathi and left her nine-year-old son severely
injured.

Arjun's arrest and interim bail details

The actor was arrested on December 13 and granted four weeks of interim bail the
same day on a 50,000 bond.

A case was registered against the 42-year-old superstar, his security team, and the
theater management under various sections of the Bharatiya Nyaya Sanhita (BNS) at
Chikkadpally police station based on a complaint by Revathi's family.

Injured child's recovery and financial aid announcement

On December 24, Bhaskar, the father of the injured child Sri Teja, revealed that his son
had begun to respond after 20 days of critical care.

He thanked Arjun and the Telangana government for their support during this difficult
time.

The next day, Allu Aravind, film producer and Arjun's father, announced a %2 crore
financial aid package for Teja and his family.

NHRC called for inquiry into theater stampede allegations

The National Human Rights Commission (NHRC) has sought a senior police officer's
inquiry into the allegations in the stampede case.

The complainant alleged that a woman died due to a "lathi charge" by Chikkadpally
police accompanying Arjun during Pushpa 2's promotional event.

The NHRC directed, "Let a copy of the complaint be transmitted to the Commissioner of
Police, Hyderabad, to have the allegations inquired by a senior rank police officer."

Meanwhile, Boney Kapoor defended Arjun amid the controversy

Despite being granted interim bail, Arjun spent a night in Chanchalguda prison.
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Recently, film producer Boney Kapoor came to Arjun's defense and expressed his
dismay at the situation, drawing parallels to the overwhelming fan frenzy often seen in
South Indian cinema.

"Ticket rates are inflated on the first two days or at least the first day for extra shows.
That is why this situation has arisen where, unnecessarily, Allu Arjun was dragged and
blamed for the death of a fan."
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Allu Arjun s bail hearing for Pushpa 2 stampede tragedy scheduled
for today

https://timesofindia.indiatimes.com/entertainment/telugu/movies/news/allu-arjuns-bail-
hearing-for-pushpa-2-stampede-tragedy-scheduled-for-
today/articleshow/116911205.cms

https://www.moneycontrol.com/entertainment/court-to-decide-allu-arjun-s-bail-plea-in-
connection-with-fatal-pushpa-2-stampede-article-12902938.html

https://hauterrfly.com/entertainment/allu-arjun-stampede-row-hyderabad-court-declare-
verdict-against-pushpa-2-actor/#google vignette

| Jan 3, 2025, 02.42 PM IST

'Pushpa’ star Allu Arjun's bail hearing in connection to the stampede incident at the
Sandhya Theatre is set for January 3, 2025, at the Nampally court in Hyderabad. This
hearing follows a chaotic event during the premiere of 'Pushpa 2: The Rule' on
December 4, where a massive crowd gathered to see the actor, leading to a stampede
that resulted in the death of 35-year-old Revathi and serious injuries to her eight-year-
old son.

Arjun was arrested on December 13 and granted interim bail the same day by the
Telangana High Court, which allowed him four weeks of temporary release. He faces
charges alongside his security team and the theatre management under various
sections of Indian law based on a complaint from Revathi's family

'Pushpa’ star Allu Arjun's new look coming soon?

The National Human Rights Commission (NHRC) has called for an inquiry into the
incident, particularly focusing on allegations that police used excessive force during the
event. The complainant has accused police officers of resorting to a lathi charge that
contributed to the chaos and subsequent injuries.

The incident has raised significant concerns regarding crowd management and safety at
film events. Following the stampede, Bhaskar, the father of the injured child, expressed
gratitude towards Allu Arjun and the Telangana government for their support, noting that
his son had begun to respond after weeks of critical care. Additionally, Allu Aravind,
Arjun's father and a prominent film producer, announced financial assistance of Rs 2
crores for the injured child and his family.
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Allu Arjun-Sandhya Theatre Case: Is Brand Hyderabad's Image Taking
a Beating?

https://www.sakshipost.com/news/telangana/allu-arjun-sandhya-theatre-case-brand-
hyderabads-image-taking-beating-364525

Jan 03, 2025, 12:39 IST

There’s a popular saying: “A lie travels around the world before the truth emerges.” This
aptly describes the situation involving Allu Arjun in the Sandhya Theatre incident.
Misinformation and half-truths about his alleged involvement spread like wildfire, while
the actual facts are only now coming to light. As the dust begins to settle, voices from
across the industry—from Tollywood to Bollywood—are beginning to speak out.

Andhra Pradesh Deputy Chief Minister Pawan Kalyan responded, stating that it was
inappropriate to single out Allu Arjun for blame. He criticized attempts to portray the
actor as guilty without evidence and warned against unfairly targeting an individual.
Bollywood producer Boney Kapoor echoed similar sentiments, pointing out that Allu
Arjun was being harassed over an incident he had no direct involvement in, merely
because he is a prominent face in the industry.Andhra Pradesh tourism guide

In a significant development, the National Human Rights Commission (NHRC) has
stepped in, issuing notices to the Telangana Director General of Police (DGP) and the
City Commissioner. The NHRC questioned the police’s failure and expressed anger
over their handling of the situation, particularly the lathi charge. They demanded
detailed explanations within four weeks, potentially exposing lapses in law enforcement.
A petition by a senior advocate triggered these notices, which could spell trouble for the
police involved.

These developments are now countering the smear campaign that sought to malign Allu
Arjun’s image. However, this controversy raises a larger issue—damage to Hyderabad’s
reputation as a burgeoning global entertainment capital. Critics argue that such
incidents tarnish the city’s image, which aspires to be a hub for the film industry. They
suggest that excessive focus on a single celebrity, particularly in cases where their
involvement is tenuous, risks overshadowing the city’s ambitions.

Within Tollywood, the fallout has stirred unrest. Many are questioning the fairness of
attempts to drag Allu Arjun into the controversy despite his lack of direct involvement.
Observers believe these actions are not only detrimental to individual reputations but
also harmful to the city’s future as a creative powerhouse. The ongoing developments
underline the need for systemic reforms to ensure such episodes are handled with
greater responsibility and fairness.
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Below standard conditions in shelter homes need urgent redressal:
NHRC

https://www.thehansindia.com/news/national/below-standard-conditions-in-shelter-
homes-need-urgent-redressal-nhrc-934484

The Hans India Hans News Service | 3 Jan 2025 10:42 AM IST

New Delhi: The National Human Rights Commission (NHRC) on Thursday brought the
spotlight on the plight of shel-ter homes in the capital and the below standard conditions
there, demanding that the city administra-tion takes swift measures to address the
same.

In a letter to Delhi Chief Secretary, NHRC member Priyanka Kanoongo highlighted the
sub- human condi-tions existing in these shelter homes, as a NHRC team found out in
its recent inspections and asked the administration to ensure that people living here get
the right to live with basic dignity.

He drew the attention of Chief Secretary towards poor sanitation, poor hygiene, lack of
basic amenities and overcrowded shelters with inadequate number of bathrooms and
toilets. In the three-page letter, he shared the alarming situation in city’s three shelter
homes namely Roshanara road (Sabzi Mandi) op-erated by Jyoti Sewa Sansathan,
shelter home | at Urdu Park and shelter Home Il (near Jama Masjid), both operated by
Sofia society. “The conditions at these shelters are deeply concerning and require
urgent intervention,” he said.

“The shelter home at Roshanara road has just 3 bathrooms and 4 toilets, for 40
inmates. The Shelter Home at Urdu Park has only three functional washrooms, which
contributed to unhygienic conditions. There is lack of blankets for the inmates. It has
been infested with rats, raising concerns about safety and hygiene, particularly for
women and children,” he wrote in the letter.

“In shelter Home Il at Jama Masjid, the shelter home facility has 3 bathrooms and 8
operational toilets to accommodate 250 inmates,” he said.“The conditions in these
shelter homes far below acceptable standards and are causing significant dis-tress to
the inmates, who are among the most vulnerable members of society,” he pointed
out.NHRC member Priyanka Kanoongo has also sought an Action Taken Report on the
same, within seven days.A day ago, the NHRC also wrote to Delhi Urban Shelter
Improvement Board (DUSIB) CEOQ, raising alarm bells over alleged encroachment in the
Urdu Park near Jama Masjid area and demanded that the body cracks whip against the
defaulters and violators.
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Human Rights Commission Issues Notice on Sandhya Theatre
Incident

https://www.thehansindia.com/telangana/human-rights-commission-issues-notice-on-
sandhya-theatre-incident-934502

Kausalya Rachavelpula Hans News Service | 3 Jan 2025 11:27 AM IST

The National Human Rights Commission (NHRC) has issued notices to the Director
General of Police (DGP) and Hyderabad Commissioner of Police (CP) regarding the
stampede at Sandhya Theatre, demanding a detailed report on the incident.

The notice follows a complaint filed by advocate Rama Rao, alleging that the police's
lathi charge led to the death of a woman named Revathi. The NHRC has expressed
grave concern over the incident and has called for an inquiry by a senior-ranking police
officer to ascertain the facts.

In its directive, the NHRC has ordered the authorities to submit a comprehensive report

on the lathi charge and the subsequent events within four weeks. The Commission's
move comes amidst public outrage and demands for accountability over the tragic
incident.
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Modi govt should be asked hard questions on Christian minorities:
TMC's Derek O'Brien

https://www.thehindu.com/news/national/modi-govt-should-be-asked-hard-questions-on-
christian-minorities-tmcs-derek-obrien/article69056762.ece

In a blogpost on Friday, Mr. O'Brien said voices were coming up from the Christian
community that should be raised to the Union government

Published - January 03, 2025 12:32 pm IST - New Delhi

TMC leader Derek O'Brien on Friday (January 3, 2025) said the Narendra Modi
government must be asked "hard questions" about the Christian community, including
why the FCRA had been "weaponised" and the people of Manipur "ignored".

He also sought to corner the church on the issue, days after Prime Minister Modi
attended a Christmas celebration hosted by the Catholic Bishops' Conference of India
(CBCI) in Delhi.

In a blogpost on Friday, Mr. O'Brien said voices were coming up from the Christian
community that should be raised to the Union government.

"These are the hard questions that must be asked of the Prime Minister of India,
Narendra Modi. Many Christmases have gone by, now answers have to be demanded,"
said the Trinamool Congress (TMC) leader in the Rajya Sabha.

"Why did you attempt to turn Christmas Day into 'Good Governance Day'? Why are you
weaponising the Foreign Contribution [Regulation] Act [FCRA] to specifically target
institutions run by the Christian community?" Mr. O'Brien asked.

"Why have you totally ignored the people of Manipur? Why are you encouraging and
passing anti-conversion laws that violate fundamental rights under Article(s) 14, 15 and
25 of the Constitution? Arunachal Pradesh, Chhattisgarh, Gujarat, Haryana, Himachal
Pradesh, Madhya Pradesh, Uttar Pradesh, Odisha, Uttarakhand, Rajasthan".

Mr. O'Brien also asked why the government was pushing the Waqf bill and "playing
minority versus minority", especially in Kerala.

"Why don't you ever say a word condemning hate speeches and crude communal
slurs?" he further questioned.

The TMC leader alleged that attacks on institutions run by minorities were on the rise
and asked why incidents of violence against Christians were increasing.

"Why did India's National Human Rights Commission lose its United Nations
accreditation twice since 20147 Do you remember Father Stan Swamy? Sipper? Straw?
Death?" he added.
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Mr. Swamy, an 84-year-old tribal rights activist and Jesuit priest, died in custody in July
2021 from cardiac arrest after contracting COVID-19.

He was arrested in October 2020 under the Unlawful Activities (Prevention) Act (UAPA)
and spent eight months in a Mumbai prison. He was denied bail on medical grounds
several times.

"In my two decades in public life, including three terms in Parliament, | have written
columns on a range of subjects but never one on the church in India. This is a first. It
needed to be written. More silence on the subject would make me complicit," Mr.
O'Brien said.

Mr. Modi had attended a celebration hosted by the CBCI in the national capital ahead of
Christmas. Earlier in December, several Christian MPs, in a meeting with the
organisation, had raised concerns over the state of affairs concerning minorities.

Mr. O'Brien said several issues were raised by the Christian MPs at the meeting called
by the CBCI, during which they urged the church body to "stop photo-ops".

"The Christian leadership should take a stand to call out those who are not protecting
the Constitution," the TMC leader added.
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NHRC Issues notice to Telangana DGP and Hyderabad Police
commissioner over sandhya theater stampede incident

https://www.peepingmoon.com/entertainment-news/news/79402/NHRC-Issues-notice-
to-Telangana-DGP-and-Hyderabad-Police-commissioner-over-sandhya-theater-
stampede-incident.html

By Team PeepingMoon on January 03, 2025 12:08:13 PM

Every day something new is coming out regarding the stampede incident at Sandhya
Theater, and now the National Human Rights Commission (NHRC) has taken a new
turn in this matter.

According to reports, the National Human Rights Commission has issued a notice to the
DGP of Telangana and the Hyderabad Police Commissioner. In this notice, they have
been directed to submit a detailed action report (ATR) within four weeks on the
stampede incident that took place on December 4 at Sandhya 70 mm Theater. This
notice has been issued after a complaint made by Advocate Rama Rao Imani. It is
alleged that the police had lathicharged in this case. On this, ATR has been sought
regarding the lathicharge of the police. A woman died in the stampede during the show
of the film 'Pushpa 2' on December 4, while her son suffered serious injuries.

Actor Allu Arjun also put forth his point in this incident and held a press conference.
Actor Allu Arjun had to spend a night in jail after being arrested in this case, but he later
got bail. He was also questioned. After his arrest on December 13, incidents of
vandalism were also reported in his Jubilee Hills house, which further heated up the
matter. Meanwhile, Hyderabad Police has also sent him a summons. Politics has also
heated up over this matter and many controversies have arisen. Now NHRC has taken
serious notice of this matter and has taken steps towards action.
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NHRC member writes to chief secretary over 'lack of safety, hygiene'
at night shelters

https://timesofindia.indiatimes.com/india/nhrc-member-writes-to-chief-secretary-over-
lack-of-safety-hygiene-at-night-shelters/articleshow/116911578.cms

TNN | Jan 3, 2025, 02.55 PM IST

NEW DELHI: In Delhi's bitter cold, the homeless continue to suffer as they struggle to
find dignity, safety and respite from the brutal weather according to findings from a
surprise visit to some night shelters in the heart of the city by members of the National
Human Rights Commission. Based on the findings from the visit on December 30,
NHRC member Priyank Kanoongo on Wednesday shot off a letter to the chief secretary
of Delhi calling for urgent measures and an action taken report within seven days.
He sought urgent action citing the 'Right to Life' under Article 21 of the Constitution.
Earlier on Tuesday, NHRC had shared posts on its official handle on X with photos from
the inspections carried out by members Kanoongo and Vijaya Bharti Sayani.
The photos reflected the poor state of affairs in shelters at Urdu Park, near Jama
Masjid, Roshanara Road (Sabzi Mandi), and Kashmere Gate. At some of these shelters
inmates apparently raised concerns about inadequate bedding, poor sanitation,
drainage problems and even rats posing a health hazard.

In his letter to the chief secretary, Kanoongo drew attention to the "alarming and
substandard conditions" in the NGO run shelters he visited. The shelters come under
the purview of the Delhi Urban Shelter Improvement Board of the state.

The NHRC member highlighted that at Shelter Home-1 at Urdu Park there were
inadequate toilet facilities for inmates and human faeces were found over the seats. In
terms of safety, not only was there a lack of lighting inside and outside the premises,
women inmates reportedly had no choice but to bathe in an open area outside the
washroom and mentioned that, at times, outsiders could be seen peeping over the
boundary walls. Moreover, there was no security guard at night.

"Only 10 beds were available for 25 residents and due to shortage of bedding, many
residents were forced to sleep on the floor and there was lack of enough blankets. The
shelter was infested with rats and food provisions were inadequate," Kanoongo stated.

Similar observations have been made with regards to Shelter Home - 2 at Jama Masijid
where there were only three bathrooms and eight toilets to accomodate 250 residents
and these too were littered with human and animal faeces. The caretaker was unaware
of the exact number of residents and there were some inmates with permanent homes
in the city who too were staying at the shelter for years.
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At the shelter home in Roshanara Road too there were just four toilets for 40 inmates,
no heating or common recreation facility for residents.
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NHRC sends notice to Keonjhar, Sambalpur DMs over dam safety

https://www.orissapost.com/nhrc-sends-notice-to-keonjhar-sambalpur-dms-over-dam-
safety/

Post News Network Updated: January 3rd, 2025, 09:30 IST in State, Top Stories

Keonjhar: The National Human Rights Commission (NHRC) has directed the District
Magistrates (DMs) of Keonjhar and Sambalpur to take immediate steps to ensure the
safety of people living near the Hadagarh and Hirakud dams. The notice follows a
complaint filed by senior lawyer and human rights activist Radhakant Tripathi in
December.

The apex rights body has asked the authorities to take appropriate action within eight
weeks. Tripathi highlighted that the Hadagarh dam, built on the Salandi River in
Keonjhar district, serves residents in both Keonjhar and Bhadrak districts. He noted that
an embankment was constructed to protect the local population from rising river waters,
but the dam has weakened over time, requiring urgent repairs and restoration. Tripathi
also raised concerns over the safety of the Hirakud dam, alleging that it too is in dire
need of repairs, restoration, and sediment recovery. In the complaint, he pointed to the
recent devastating floods in Kerala, which were attributed to issues with dam safety, as
evidence of the potential dangers posed by poorly maintained dams. In his complaint,
Tripathi claimed that dam safety audits are not being conducted properly in a timely
manner. Despite the existence of the Dam Safety Act 2021 and the National Dam
Safety Authority, many dams across India are operating without adequate safety
measures, which he argues puts people's lives at risk.

He further highlighted that by 2025, more than 1,000 dams in the country will be at least
50 years old. Over time, factors such as reduced water-holding capacity and shrinking
premises have weakened both earthen and concrete dams, leading to increased fl ood
risks. Tripathi also pointed to the risks associated with dams in earthquake-prone areas,
particularly in the Himalayan basin. There are 6,000 dams in India, with 80 per cent of
them being over 25 years old. Of these, 234 dams are more than 100 years old. Tripathi
called for urgent measures to ensure dam safety, providing additional facts and data to
the NHRC in support of his claims. In response, the NHRC issued notices to the DMs of
Keonjhar and Sambalpur, instructing them to take necessary actions within eight weeks.
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NHRC = it/ R&T I ABY RNSR, AGAYR SITH &I AifeT Her

https://jantaserishta.com/local/odisha/nhrc-issues-notice-to-keonjhar-sambalpur-dms-

over-dam-safety-3742696#
3 Jan 2025 5:15 AM GMT

Keonjharﬂ*ﬁ%l?:?@ﬂ AFAYGR TN (TIUISRE!) o TR 3R YeaR &
el (STeH) &1 8arTe 3R gRIpe qiel & U e+ ardd arll & gRem gHrda
HH & U THTT HeH IoM & [Hew faar g1 g8 ey aRky doia 3R AHAIIeR
BRG] AUTHId AU gRT fedeR & erR o1 18 Rrerad & a1¢ IR} far a1 g1 Jaf=
ISR e 3 ARG T 316 TwE & HiR IRId PR 31 &I Hel gl Furdt 3
29 910 IR UHTRI ITAT fob FigR e & wieiet ¢ IR a1 §aTg oY TR 3R HEd i
et & FarRrat &) Ja1 FA1 81 IBIA Hel [P VM 31are Y 7 & dgd uml I -
& foIu e dedy 9911 T T, Afe THT & 1Y §iY HHOIR 81 741 §, oy forw aeeTd
TRE 3R SUIGR &1 Ta=adhdl ¢ | Furét 7 gRide aie &1 JRe&m W off ffar sars ik
3R TN b 39! Hff TIRTAd, SHUTgR iR da@e oyl &1 e ohexd o |

RIEHrad 8, I35 Ixa 8 81d 81 & TS (AR} a6 &1 garan fear, o’ Sie qRe&m & gl
& foTe fOTeR aexm™T AT T, S WR1d IWREME ard Siell ¥ IAd JHTId FoRi &l 99d 5|
BTt 7 oo Rreraa & grar e fos oy JRen siifse 99 R 316 I =151 6T o 3B 6
TeT GR& AFTH 2021 IR AP Sy FR& WAV & KT b Fravle, HRA HR H $3
Iy T GRET ST & o1 9 IR &, Fores anll &t oH SIRIA § 1 S8i S Far
fd 2025 9% G H 1,000 ¥ HYP iy HH Y HH 50 IIdl G 5171 | JHI & Y, HY ol
YRUT & 3R Riped IRIR o BRI A ST 3R dHebie gHl dRg & Tiell B HHGR B
far 3, Y a1 &1 TawT 9 1 81 Burdt 3 ydu Jvifag e, wrae) fgurerdt sfm o
it I IS SNRaH! Bt SR +ft ST foram wRa & 6,000 e 8, foFH I 80 Ufa=rd 25 Ird
T 31fH A ¢ 1 STH F 234 FY 100 T ¥ SfIF R &1 Hurdt 3 39 gral & qud= §
TSR & HfARad 9 SR ST U™ HRd gu oY JR&M YAfd o & oy dabra
3UTT HRA BT AEH fohdT| TaE H, TSR 3 FigR 3R JaaR & fSanfewmiial o
T I TR 3418 TwTg & iR HTIRTD HRATS HRA BT He faan|
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Pushpa 2 stampede case: Court to rule on actor Allu Arjun s bail plea
today

https://www.hindustantimes.com/india-news/pushpa-2-sandhya-theatre-stampede-case-
court-to-rule-on-actor-allu-arjun-bail-plea-today-101735885073955-amp.html

ByHT News Desk Jan 03, 2025 12:40 PM IST

The incident occurred on December 4 at Sandhya Theatre, when a massive crowd
gathered to see Allu Arjun, leading to a stampede in which Revathi lost her life.

Allu Arjun's bail hearing in connection with the Sandhya Theatre stampede case, which
resulted in the death of a 35-year-old woman named Revathi and critical injuries to her
son, is scheduled for Friday, January 3 at Hyderabad's Nampally court. The arguments
in the case have been concluded.

The incident occurred on December 4 during the premiere of Pushpa 2: The Rule at
Sandhya Theatre, when a massive crowd gathered to see Allu Arjun, leading to a
stampede in which Revathi lost her life and her child sustained serious injuries.

Allu Arjun was arrested on December 13 in connection with the incident and released
the same day on a %¥50,000 bond after the Telangana High Court granted him four
weeks of interim bail. A case was registered against Allu Arjun, his security team, and
the theatre management under various sections of the Bharatiya Nyaya Sanhita (BNS)
at Chikkadpally police station based on a complaint by Revathi’s family.

On December 24, Bhaskar, the father of the injured child, shared that his son had
begun to respond after 20 days of critical care. He expressed gratitude to Allu Arjun and
the Telangana government for their support.

The following day, December 25, Allu Aravind, film producer and father of Allu Arjun,
announced a financial support package of X2 crores for Sri Tej, the injured child, and his
family.

Latest: NHRC seeks action taken report

The National Human Rights Commission (NHRC) has called for an inquiry by a senior
police officer into the allegations surrounding the Sandhya Theatre stampede case and
requested "needful action" on the matter, news agency PTI reported.

According to the proceedings, the complainant highlighted that a woman died, allegedly
“due to lathi charge” by Chikkadpally police who were accompanying Allu Arjun during
the promotional event for Pushpa 2. The stampede caused “serious injuries” to the
woman and her two children, the complainant stated.
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"He has further alleged that lathi charge resorted to by police officials and lack of
necessary arrangements, when film star Allu Arjun entered the theatre, resulted in the
death" of the woman and injuries to her children, the commission noted.

The complainant urged the NHRC to "intervene" and take "necessary action on erring
police officials who had resorted to the lathi charge," the proceedings added.

"Therefore, let a copy of the complaint be transmitted to the Commissioner of Police,
Hyderabad, to have the allegations inquired by a senior rank police officer, ensure the
needful action and submit the detailed action taken report to the Commission within four
weeks," the NHRC instructed.

The proceedings also mentioned the vacancy in Telangana State Human Rights
Commission (SHRC), stating, “However, as per the website of the Telangana State
Human Rights Commission, all the posts of the Chairperson and Members are lying
vacant in the SHRC, hence, there is no possibility of taking cognisance by the
Commission in the matter.”

(With ANI, PTI inputs)
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Pushpa 2 stampede: NHRC Seeks Action Taken Report From Police

https://lwww.bizzbuzz.news/State/Telangana/pushpa-2-stampede-nhrc-seeks-action-
taken-report-from-police-1347565

The commission took action on January 1 and has sought a detailed action taken report
within four weeks

By Bizz Buzz 3 Jan 2025

New Delhi: The NHRC has sought an action taken report within four weeks from the
Hyderabad police chief on the death of a woman in a stampede at a theatre in the
Telangana capital early December where 'Pushpa 2' movie was screened, according to
the case's proceedings.

The National Human Rights Commission (NHRC) has also said that the allegations in
the stampede case be inquired by a senior rank police officer and sought "needful
action" on it. The complaint was filed with the NHRC on December 5 and registered on
December 17, as per the proceedings.

The commission took action on January 1 and has sought a detailed action taken report
"within four weeks". A 35-year-old woman died during the stampede at the Sandhya
Theatre in Hyderabad on December 4 where the Allu Arjun-starrer 'Pushpa 2' movie
was screened and her eight-year-old son was hospitalised.

Following the incident, a case was registered against Allu Arjun, his security team, and
the theatre management under different sections of Bharatiya Nyaya Sanhita (BNS) at
the Chikkadpally police station based on a complaint by the deceased woman's family.
Allu Arjun was arrested by the city police in connection with the death of the woman on
December 13.

The Telangana High Court granted him a four-week interim bail on the same day and he
was released from a prison in Hyderabad on December 14. According to the
proceedings, the complainant has drawn attention of the commission towards death of a
woman allegedly "due to lathi charge" by the police of Chikkadpally who accompanied
Allu Arjun during a promotional show of 'Pushpa 2'.The stampede that happened there
resulted in "serious injuries" to the woman and her two children, the complainant said.

"He has further alleged that lathi charge resorted to by police officials and lack of
necessary arrangements, when film star Allu Arjun entered the theatre, resulted in the
death" of the woman and injuries to her children, it said.The complainant has requested
the "intervention" of the NHRC to take "necessary action on erring police officials who
had resorted to the lathi charge," it adds.
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Pushpa 2 worldwide box office collection day 29: Allu Arjun film to
cross ¥1800 crore today ahead of bail hearing

https://www.hindustantimes.com/entertainment/telugu-cinema/pushpa-2-worldwide-box-
office-collection-day-29-allu-arjun-film-to-cross-1800-crore-today-ahead-of-bail-hearing-
101735884950103-amp.html

https://lwww.bizzbuzz.news/entertainment/pushpa-2-collects-this-much-worldwide-in-29-
days-1347610#qgoogle vignette

ByNeeshita Nyayapati Jan 03, 2025 12:38 PM IST

Pushpa 2 worldwide box office collection day 29: Sukumar's Allu Arjun, Rashmika
Mandanna, Fahadh Faasil-starrer released in theatres on December 5.

Pushpa 2 worldwide box office collection day 29: Even as Allu Arjun heads to Nampally
court in Hyderabad for his bail hearing on Friday in the stampede case, his recent film
Pushpa 2: The Rule is all set to cross the ¥1800 crore mark worldwide. The film’s team
announced on Thursday that the film has collected over 1799 crore worldwide in four
weeks. (Also Read: Pushpa 2 stampede case: National Human Rights Commission
asks for detailed report in 4 weeks from Hyderabad CP)

Pushpa 2: The Rule worldwide box office

The Pushpa team announced on their social media that the film had collected over
1799 crore in 28 days worldwide. Sharing a new poster of Arjun as Pushpa Raj, they
wrote, “#Pushpa2TheRule is RULING THE INDIAN BOX OFFICE with its record
breaking run. The WILDFIRE BLOCKBUSTER GROSSES 1799 CRORES
WORLDWIDE in 4 weeks.” This brings the film closer to Dangal's over 2000 crore
worldwide collection.

As per Sacnilk, Pushpa 2: The Rule collected ¥69.75 crore net in four weeks taking its
total to ¥1189.85 crore net in India. Despite the film nearing a month of release, it
remains strong at the box office irrespective of competition. It remains to be seen if the
Sankranthi releases, especially Shankar's Ram Charan-starrer Game Changer, will
cause a dent in collections.

NHRC seeks action taken report

On December 4, Arjun visited Sandhya Theatre in Hyderabad for the premiere of
Pushpa 2: The Rule. The crowd there became unruly, resulting in the death of a woman
and the hospitalisation of her young son in critical condition. The police arrested Arjun
on December 13, and while the Nampally court sent him to a 14-day remand, the
Telangana HC granted him interim bail.
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The National Human Rights Commission (NHRC) has sought an action taken report
within four weeks from the Hyderabad police chief. NHRC has also said that the
allegations in the stampede case be inquired by a senior rank police officer and sought
"needful action" on it, according to PTI. It is based on a complaint by an attorney that
alleges the police’s ‘lathi charge’ as the reason for causing chaos, resulting in the
woman’s death.
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‘Reference to Sanatan, Hindu evokes baffling reaction from misguided
souls’, says Jagdeep Dhankhar

https://www.hindustantimes.com/india-news/reference-to-sanatan-hindu-evokes-
baffling-reaction-from-misquided-souls-says-jagdeep-dhankhar-101735888981978-

amp.html
ByHT News Desk Jan 03, 2025 01:21 PM IST

Dhankhar said global disciplines are embracing the Vedanta philosophy, there are
"some" who dismiss tVedanta and Sanatani texts as "regressive."

Vice President of India Jagdeep Dhankhar on Friday said that the reference to Sanatan
and Hindu in India evokes “baffling reactions" from “misguided people”.While
addressing the International Congress of Vedanta at the Jawaharlal Nehru University
(JNU), Dhankhar said that people who react to these terms “without understanding the
depths of the words and their deep meaning are misguided souls driven by a dangerous
ecosystem.”

Dhankhar said it was ironical and painful that in this country "reference to Sanatan,
reference to Hindu evokes baffling reaction beyond comprehension."

"Rather than understand the depth of these words, their deep meaning, people tend to
be in a reaction mode at the drop of a hat," PTI quoted Dhankhar as saying.

The Vice President dubbed such people " souls that are misguided themselves." He
said such persons are "driven by a dangerous ecosystem that is a threat not only to
society but also to themselves."

The vice president said that while global disciplines are embracing the Vedanta
philosophy, there are "some in this land of spirituality" who dismiss the Vedanta and
Sanatani texts as "regressive."

"This dismissal often stems from perverted, colonial mindsets, inefficient understanding
of our intellectual heritage. These elements work in a structured manner, in a sinister
fashion," the vice president added.

Jagdeep Dhankhar on Hindus attacked in Bangladesh

This is not the first time when Dhankhar has spoken on Hindutva. Last October, the
Vice President indirectly slammed the attacks on Hindus in Bangladesh following the
ouster of Sheikh Hasina."They are mercenaries of something which is totally antithetical
to human rights. We are too tolerant and being too tolerant to such transgressions is not
appropriate. Think if you were one of those," PTl quoted Dhankhar as saying at the
foundation day celebrations of the National Human Rights Commission.

"Look at the kind of barbarity, torture, traumatised experience of boys, girls, and
women," he said.
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Vice President Dhankhar Slams 'Misguided Reactions' To Sanatan,
Hinduism: 'Originating From Colonial Mindsets'

https://www.oneindia.com/india/vice-president-dhankhar-slams-misquided-reactions-to-
sanatan-hinduism-originating-from-colonial-4032377.html

By Amit Vasudev | Published: Friday, January 3, 2025, 14:25 [IST]

Vice President Jagdeep Dhankhar on Friday remarked that references to Sanatan and
Hinduism in India often provoke "baffling reactions" from "misguided individuals."

Speaking at the International Congress of Vedanta at Jawaharlal Nehru University
(JNU), Dhankhar noted that such reactions arise from a lack of understanding of the
profound meaning behind these terms. He criticised those who react without proper
comprehension as "misguided souls influenced by a dangerous ecosystem."

"It is ironic and painful that in this country, reference to Sanatan or Hinduism evokes
baffling reactions beyond comprehension," Dhankhar said, as quoted by PTI."Rather
than delving into the depth and significance of these words, people tend to react
impulsively," he added.The Vice President described such individuals as "misguided
souls" driven by "a dangerous ecosystem that poses a threat not only to society but also
to themselves."

Dhankhar further pointed out that while global disciplines are increasingly embracing
Vedanta philosophy, some within India dismiss Vedanta and Sanatani texts as
"regressive.""This rejection often originates from distorted, colonial mindsets and an
insufficient understanding of our intellectual heritage. These forces operate in a
systematic and insidious manner," he stated.

On Attacks Against Hindus in BangladeshThis is not the first time Dhankhar has
addressed issues related to Hindutva. In October, he indirectly criticised the attacks on
Hindus in Bangladesh following the ousting of Sheikh Hasina."They are mercenaries of
something that is completely antithetical to human rights. We are overly tolerant, and
such tolerance towards these transgressions is inappropriate. Consider if you were one
of the victims," PTI quoted Dhankhar during the National Human Rights
Commission's foundation day celebrations.

He also described the atrocities as barbaric, highlighting the "torture and traumatic
experiences" faced by men, women, and children.
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